Central Administrative Tribunal, Lucknow Bench, Lucknow
Original Application No. 311/2005
This the 6th day of July, 2005

HON'BLE SHRI S.P. ARYA, MEMBER (A)
HON’BLE SHRI K.B.S. RAJAN, MEMBER (J)

Smt. Uma Paul aged about 45 years wife of Sri S.K. Paul, working as PRT,
Kendriya Vidyalaya No.1, Armapur Kanpur, resident of Shuklaganj, District-
Unnao.

Applicant
By Advocate: Shri Arshad Rizvi
: Versus

1. Kendriva Vidyalaya Sangathan, 18, Institutional Area, Shaheed Jeet
Singh Marg, New Delhi-16 through ifs Chainman.

2. Tho Commissionar, Kondrya Vidyalaya Sangathan, 18, Institutional
Area, Shaheod Ject Singh Merg, Now Delhi-16.

3. Fducation Officor, Kondhya  Vidyataya  Sangathan, 18, Institutional
Areaz, Shahecd Ject Singh Marg, Row Delhi- 16,

A Assisiant Comissionor, Komddya Vidyataya  Sangataan,Rogional
Office, Aligan}, [ veknow.

Principal, Kendriya Vidyataya Mo.1, Ammapur , Kanpur.
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Respondents
By Advocate: Shri M.G.Mishra-
ORDER (ORAL}

Y 10T SIEY 3.0, ARYA, MIEMBER (A)

. o NI PPN ‘~. PEs™ L e r"";
Applicant who was working  es  Primary Teacher (PRT), Kenorive

 Vidyataya Mo, Soagdubi, Distrct- Dargeoling which is 2 hard shation, joined

her dutics In Kendrive Vidysloye |, Cheleri No.?, Kenpur  on 16.4.2003 on

. an e . T e haon ansformd Er
ransfor . By ordor dated 30.5.2005, she has beon transforred o Murena

in Madhve Pradesh which is argued fo be st & distance morc thierr 500
Kms. Sho has suomitiod a roprosontation against  the tmnsfor order . The
same has not vef been responged fo.

2. Counsal for e raspondonts  states hat e applicant has already

been relioved.



|

3. Upon hearing the counsel for the parties, we are of the considered
opinion that the respondents S’l‘taevmlld consider the representation made by
the applicant along with additional grounds, if any, the applicants wanis to
indudo  and #ill e dispesal of e reprasontation, the applicant  should not
be compelied fo join  at the place fo which she has heernr fransiorred,
Acoordingly o direct I rasgondonts 1o doaide o reoresoniation of the
aue_

applicart  oypoeditiovsly  preferebly  within & period of « month from the
daio of ceaoipt of capy of s ordor along with -<;-r};«3y' of tho ropresentation .

4. With the sbove dircctions, OA. is disposcd of with nio order as o

costs. . QIO

(K.B.S.Rajan) (S.P. Arya)
Member (J) ' Member (A)

HLS/-




